
IN THE CENTRAL ADNISTRATIyE TRIIUNAL 
CVTTK BENCHt CV2TiCK. 

ORIGINAL APPLICATION NO. 926 OF 19%. 

Cuttack this the 6th day of May, 1957, 

MANENDRA KUMAR MDHANTY. 	... 	 APPLIC?NT. 

-Versus- 

UNION OF I )IA & OTHERS, 	... 	... 	RESPONDE Nrs. 

(FOR INSTRUCTIONS) 

Whether it be referred to the reporters or not? 

whether it be referred to all the $enc1-s of the  
Central Administrative Tribunals or not? 

A 

!4fl'YJV$h 
(SOMNATH sô$ - 



CELR& ADMNISTRATIVE TRI1UNJL 
CUTTPCK BEH&CUTTI< •  

ORIGINAL APPLICATION NO. 926 OF 196. 

Cuttack this the 6th day of May, 1997, 

C ORAM.. 

THE HONOURABLE tR. SO1'VATH SOM, VICE.CHA1RM, 

MMENDRA KUMAR r4)HTY, 
At/P o&.-P ritipur, 
Di5trict..Jajpur. 	 kplicant. 

By legal Practitier s Mr. D.P.DhalsamantAdvccate. 

Versus, 

1) Vnion of India represented through the 
Chief POSthaster General, Orissa Cixcle, 
Ihubane SW a r- 751$Q1.. 

2. 	Superintendent of Post Offices, 
Cuttack North DiviSj, 
Cuttack753 101, 

31 	Assistant Superintendent of Post Off ices, 
Inchar,Jajpur Sub Divisicxi, 
At/PO/Djst, Jajpur. 

ISpcndents. 
By legal przctiticner z- Mr, S.CSamantray, Xlditiial Standing 

Counsel (Central). 

ORDER 

Heard Shri D.p.DhaJ.samant, 1earxd counsel for the 

applicant and Shri S.C.Samantray , learned Aditional 

Standing Counsel appearj g  for the re 8prIe nt3 



-2- 

2 • 	In this application, the applicant who, acc ording 

to the application, had worked as E.D.D.A.,Pritipur in 

191 and 12 as the sstitute of regular E.D.D.A, has 

prayed for a direction to the ReSpcndents to finalise the 

selecti ca process for the post of E. D. D. A, P ritipur within 

a stipulated period.In the application,he has rrentioned 

that he was one of the applicants for the post of E.D.D.A. 

and he had approached this Tribunal in Ori.nal Application 

NO. l45/4 seeking a direction from this Tri*unal to the 

Respondents to give preference to him in view of his past 

experience. 0. A. No.l45/4 was disposed of in order dated 

23,3.14 with a direction to the Bespctidents 2 and 3 in 

that 0. A. to give weightage to the experience gained by the 

/ 

	

	pet i ti me r while se icc ting the cndidates f or the post unde r 

l consjderaticn.It was also ordered that whosoever will be 

c\r 	/ 	found suitable appointment order should be issd in his/ 

her favour and the direction will, be effective in case the 

selection process has not been coffpleted. 

3 • 	in the p re se nt appi ic ati on, the grievance of the 

applicant is that inspite of passage of three years, the 

selecticd process has not been cowpleted.spondents have, 

in their counter urged that the re is a baa on appointent 



of fresh E.D.M ard that is why the selection process 

has been kept i h o1d Le a med C ounse 1 for the app 1 Ic an t 

has fildd a copy of the letter dated 27.1197 from 

Assistant Superintendent of Post Offices,Jajpur, Recndent 

No, 3 &dressed to the Enploynent Exchange Officer requiring 

tm to forward names for consideraticn to the post of 

E.D.D.A,Pritipur which was the subject matter of earlier 

litigaticr by the present applicant. 

4. 	In ccnsjderatj of the submissiais male by the 

learned c caznse  1 for the applicant and learid Additicnal 

standing Counsel appearing on behalf of Wspandents as 

also the judgnnt of the Tribunal passed in Original 

,Application No. 145/4 (referred to aove),It is ordered 

that while considering the narres forwarded by the Enlirrent 

Exchange Officer, kspondents should also calsjder the 

candidature of the present applicant , in case the applicant 

had a1reay applied earlier to the Respondents for Consideration 

f or the above post and in case he is eligible to be considered 

for the above post in accordance with departirental rules1  

5. 	Subject to the aoove direction, the Original 

Application is d Isp osed of. The re would be no orde r as to c Os tS. 

L I'  

VICE- CHVRU111 - 
KNMICM 


